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2-4RO 
 

Under Section 19 of the Administrative Tribunals Act, 1985. 

BETWEEN 

BINOY BIS WAS, 

Son of Late Manoranjan Biswas, 

Residing at 9/3 HIG Housing Society, 

Bidhannagar, Dr. Zakir Hussain Avenue 
Durgapur- 713212 

District: \st Burdwan 

working as Office Superintendent in the Office 

of Sr.C,C., Eastern Railway, Burdwan 

Petitioner/Applicant 

AND 

Union of India. through General Manager, 
Eastern Railway, 27, Netaji Subhas Road. 
Kolkata —700 001. 

The Chief Personnel Officer, 
Eastern Railway, 17 Netaji Subhas Road, 
Kolkata —700 001. 

. The Divisional Railway Manager, 
Eastern Railway, Howrah, 

The Sr. Divisional Personnel Officer, 
Divisional Pcsonne! Officer, 
Eastern Railway, Howrah. 

Sr. Divisional Elect. Engineer(OP)/TRS, 
Eastern Railway, Howrah. 

Divisional Finance Manager, 
Eastern Railway, Howrah. 

Respondents. 

TI,0 h.._.Ll 
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No. O.A. 35010062412018 	 Date of order: 19.7.2018 

Present 	: 	Hon'ble Mr. A.K. Patnaik, Judicial Member 

For the Applicant 	: 	Mr. B.R. Das, Counsel 

For the Respondents 	: 	Mr. A.K. Banerjee, Counsel 

ORDER(Oral) 

A.K.  Patnaik, Judicial Member: 

The instant O.A. has been filed by the applicant under Section 19 of the 

Central Administrative Tribunalsct, f985 se&Id9)hb4lOwing relief:- 

xVi7x 

ipotñal post in scale of pay of 
C artd in the present post after 

decategorizatiok .inCcO1daQce4th the Rules FR-22(1)(a)(1) 
read with Rule-i 3 of RSRPtüles, 2008. 

Pay all the arrears arising out of (b) & (c), above with appropriate 
interests thereupon, forthwith. 

Certify that transmit the entire records and papers pertaining to the 
applicant's case so that after the causes shown thereof conscionable 
justice may be done unto the applicant by way of grant of reliefs as prayed 
for in (i) and (U), above. 

Pass such other order/orders and/or direction/directions as deemed 
fit and proper. 

Costs." 

Heard Mr. B.R. Das, Ld. Counsel for the applicant and Mr. A.K. Banerjee 

Ld. Counsel for the official respondents. 

It appears that in O.A. No. 350/1543/2016 concerned respondent was 

directed to consider and dispose of the representation of the applicant by passing 

'(i) 	Rescind, reca'il wtZa\tI rá  
fixation of pay of the petitioneib.wIto1 - 

Treatingrthe pehtion&ts'ttha 
of Lodo Pilot (GsYSe1 9 

.5. 	 I' 
Allow 'tl' petitionh4xf ?4 
Loco P'ilot (GSbdS)'in stiff 
4200/- 
Fix the pays opetitipnrinih rE 
Rs. 9300-348OO/Q.P. R4 

Al and allow re- 

f&.p?omotion to the post 
e3al of promotion i.e. 

in the/promotional post of 
Rs 9800-34.800/- G.P. Rs. 

a well reasoned order within a period of two months, if the same was still pending 

tEn 



2 	o.a. 624.2018 

and extend the consequential benefits to the applicant within a further period of 

three months in case his grievances were found to be genuine. It was further 

ordered that if the representation of the applicant was found to have already 

been disposed of, then to communicate the result thereof to the appliàant within a 

period of two weeks from the date of communication the order. 

I find that the applicant in the instant O.A. has filed representation to the 

Respondent No. 3 i.e. the Divisional Railway Manager, Eastern Railway on 

11.8.2014 (Annexure N3) and to the Respondent No.4 i.e. the Senior Divisional 

Personnel Officer, Eastern Railway, Howrah on 26.2.2016 (Annexure P16). 

Therefore, it will not be prejudicial to either of the sides, if a direction is given to 

consider and dispose of the representation of the applicant. 

Accordingly, without waitingf6r II9 tftom the respondents, I direct the 
IL,  \ 

respondent No. 3 i.e. the b 	onaItPaManar )aStern Railway and the 

Respondent No. 4 i.e.!  th 
4-I 

Howrah to consider 

11.8.2014 (Annexurdi AI3) and 4d.d1b'%AfI 

\ reasoned order within apefiddaf4*o months'fr 
\ \'/, % 
\\ -' 

of this order under cornmunicationZ..ttohe 
N-. 

consideration, the applicant's griecance44oufl6 

ffer, Eastern Railway, 

C 
sjfthe applicant dated 

'N6; by way. of a well 

of receipt of a copy 

and if after such 

to be genuine, then expeditious 

steps may be taken by the respondents to extend the consequential benefits to 

the applicant within a further period of three months from the date of such 

consideration. If in the meantime, the representations of the applicant have 

already been disposed of, then the result thereof be communicated to the 

applicant within a period of two weeks from the date of receipt of this order. 

It is made clear that we have not gone into the merits of the case and all 

the points raised in the representations are kept open for consideration by the 

respondent authorities as per rules and guidelines governing the field. - 
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A copy of this order along with the paper book may be transmitted to the 

Respondent Nos. 3 and 4 for which Id. Counsel for the applicant shall deposit the 

cost within one week. 

With the above observations, the O.A. is disposed of. No order as to costs. 

.-- 

(A:K. Patnaik) 
Judicial Member 


